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Uhion of India ana Ors Vs. S.K.Sahu 

o.R DER (By Cjrcul~tion) 

20.1.2003 --~------ 
HON.MR.JUSTICE R.R.K.TRIVEDI,V.C. 

HON.MR.S.DAYAL,MEMBER(A) 

This application is for r e v i ew of the or de r dated 

10.5.02 ~assed in OA No.17/98. 
The plea cf the 

• , -) 

respondents failed to aver and 

the circular a~ted 5/5/1995 

was accerted 
_,A.....~ v­ 

prove ~~ate 

brought to the notjce of 

as the 
ar:,pU cant before the Td buna 1 

on which 

Wc!S 

the applicant. The revjew application has been sought 

on fresh· material. It has not been shown that such 

mated a 1 could not be brought be fore the Td buna 1 even 

aft er exerd se of due d i 1 j gence and it wa& not j n the 

• kn owl edge cf the respondents.· In the absence o f such 

material and averments, we do not fjnd any errcr 

c:1pparent in the order under r ev r ew . 

The application has no merit and is acccrdingly 

). • > 
reject ea • 
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